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C/86172/2017 

 
PER:  C J MATHEW 

When the matter being called out, Learned Authorised 

Representative submits that the department wishes to withdraw this 

application for early hearing. 

2. Accordingly, application is dismissed as withdrawn.  

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 

  
 
*/as 


